(Delivered by Hon. S.Zaheer Hasan, V.C.)

the City Hagistrale and Authority appcinted under the Payment
of Wages Act, for Saharanpur Area at Saharanpur, under Sectiom
15 of the Payment of Wages Act,d1936(hareinafter referred to
as the P.W.Act) claiming Rs. 699.00 as unlawful deductins plus
Rs. 6990.00 e= compensation. This application bhes been trans—
ferred to ilhia Tribunal mmdr Section 29 of the Administrative

Iribunals Act,1585.

in General Manager, N.E.Reilway, Goraldhpur lLjand
others wvs. Phooldeo and others (Civil Mise. Writ Petition Ho.
13349 of 1936 decided on 2.2,1987) a Division Bench of the
Hon. High Court of Allahabad has held that the Jjw-isdietin
of the Prescribed Authority under the P.W.Act is not ousted
by the provisions made in the Admimistrative Iribumals Act.
(Registration T.A.No.
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